are covered under the Act. The maximum relief in case of death or injury is Rs.25,000/ -, which is in
addition to reimbursement of medical expenges up to a maximum of Rs. 12,500, The maximum relief
for damage to private property is Bs. 6,000, The Merchant Shipping Act, 1958 also has pravigions for
compengation to the victims who suffers damage on account of cll gpillage from oil tankers in Indian
waters Up to the Exclugive Economic Zone of India. The National Green Tribunal Act, 2010 has been
eracted for effective and expeditious disposal of cases relating to environmental protection and
congervation of forests and other natural resources including enforcement of any legal right relating to
ervironment and giving relief and compenzation for damages to persong, property and for restaration

of the enviranment.
System of international consultation and analysis

2070. SHRI T.M. SELYAGANARATHI: Will the Minister of ENVIRONMENT AND FORESTS be

pleased to state:

(a) whether it is a fact that India has suggested a system of international consultation and

aralysie at Cancun's Mexico Ministerial Conference recently;
(b  if so, the details thereof;

(c)  whether it is also a fact that the Indian ICA proposal stresses that it would be a

facilitative pracess for transparency and accountability and with no punitive implications ; and
(d) ifso, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JARAM RAMESH): (8) to (d) India participated in an informal Pre-Conference of Parties (Pre-
CoP) mesting of Ministers of Environment convened in Mexico City on November 4-5, 2010 by
Mexico, chair of the forthcoming Caonference of Partiss (CoP-14) scheduled at Cancun. In the
meeting, views were exchanged on various igsues relating to climate change negotiations including
possible outcomes at Cancun. One of the igsues discussed related to Measurement, RBeport and
Verification (MRV) and international coneultation and analysis of actions taken by various countries

to mitigate dimate change.

As a part of the infarmal discussions, India has expressed its view on various aspects of
international consultation and analysis including its form, periodicity, content and the process for
congideration. India has stated that intermational consultation and analysis will be a facilitative
process for transparency and accountability and that it will not have any punitive implications of any

sart.
Forest cover in Assam

2071. SHRI KUMAR DEEPAK DAS: Will the Minister of ENVIRONMENT AND FORESTS be

pleased to state:
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